
I 
'THE AIRCRAFT (AMENUMENT) ACT, 1972 

I 1 

, I [ 20th April, 19721 

\ . AntAct further to amendithe Airmait Act, 1934. 

BE i t  enacted by in the.Twenty-third Y,ear of the,Republic 
of India as f~119ws;- 

Short 1. .$his Act, .may ( ~ m n d r n e n t )  Act. 1922. 
title. 

3 -  
Amend- . 2. In section 2 of the (hereinafter refprred to as the 
ment of principal Act) ,- 22 of 1934. 
section 2. 

(u) iii clause. (1) , "reactions of, the air:', the words 
"other than reactions the earkh's surface" .shall be 

- inserted.; 

I ( b )  after cladse (2), the ,following clause sha!l be inae~ted, I namely: - 

'(24) "aesodrpme refe ence point", in relation to any aero- 
drome, means a designate point established ,in the horizontal 
plane at or near the geom tric centre of that part of the aero- 

j t  I 

' dPomes reserbed lfbr th'e kie artare- dl. 'laading of aircraft;'. 

Substitu- 3. For section 4 of the principa Act, the following s~ctiol-r shall be 
tion substituted, namely:- 
,of new. , 

I I i 



Power of 
Central 
Govern- 
ment to 
make 
rules 
to imple- 
ment the 
Conven- 
lion of 
1944. 

Amend- 
ment of 
section 5. 

32 Aircraft (Amendment) [ ACT 12 

"4. The Centr 1 Government may, by notification in the Official 
Gazette, make suc rules as appear to it to be necessary for carrying 
out the Convention relating to International Civil Aviation signed a t  
Chicago on the 7th day of December, 1944 (including any Annex 
thereto relating to nternational standards and recommended prac- 
tices) as amended f om time to time.". 1: 

(i) in  sub-sectio (I), the words "and for securing the safety of 
aircraft operations" be inserted at the end; 

4. In section 5 of the 

clause (q), the word "and" occurring a t  
after that clause as so amended, the 

namely:- 

principal Act,- 

of slaughtering and flaying of animals 
filth and other polluted and obnoxious 
ten kilometres from the aerodrome re- 

inserted, namely : - of new 
section 
5A. 

or any other p,,,, to 
Govern- issue 

directions. 

' ' (g),  (h) and (m) (2) of section 5, to any perdon or 
persons engaged or using any aerodrome, in 
any case where Civil Aviation or such other 
n&cer is the security of India or for 

i t  is necessary so to do. 
(I) shall be complied 

is issued.". 

6. In section 6 of the p 'ncipal Act, after sub-section (I) ,  the following Amend- 
stib-section shall be insert d, namely:- *; ment of 

" (IA) Any order ade under sub-section (I) shall have effect not- section 8. 

withstanding anythin inconsistent therewith contained in any 
rule made under this A t.". 

serted a t  the end. section 8, 

inserted, namely: - of new 
section 

, 8C. 



is found on any aerodrome or in any a'rcraft on any aerodrome and to make 
any such rules may, in particular, pro ide for- f rules for 

securine - . , 
(a) the payment of charges in of any such ~roljerty z:zodp 

before it is re-delivered to the thereto; and And 
re-delivery 

(b) the disposal of any such prop in cases whele the same of un- 
is not re-delivered to the person thereto before the ex- elairned 

piration of such period as may property. 

\ 
9, In section 9 of the principal Act, in subkection ( I ) ,  for the word< Amend- 

and figures "The provisions of Part VII of the Merchant Shipping T:~:?'L~. 
Act, 1923", the words and figures "The provi Part XIIrI of the 
Merchant Shipping Act, 1958" shall be 

10. After section 9 of the principal Act, the llowing sections shali be Insertion 
inserted, namely :- of new 

sections 
9A, 9B, 9C 
and 9D. 

"9A. (1) If the Central Government is f opinion that it is neces- Power of 

by notification in the Official Gazette,- 

4 sary or expedient so to do for the safety of apcraft operations, it may, Central 

i 
Govern- 
ment 

(i) direct that no building or shall be constructed prohibit 
or erected, or no tree shall be land withixi such Or 

construe- 
- radius, not exceeding twenty aerodrome re- ti, 

ference point, as may be and where buildings, 
there is any building, also direct planting 
the owner or the 
ture or tree to 
may be, to cut 
in the notification; 

(ii) direct that no building or stru ture higher than such 
height as may be specified in the notifica 6 ion shall be constructed 
or erected, or no tree, which is likely to g ow or ordinarily grows 
higher than such height as may be spec fied in the notification, 
shall be planted, on any land within suc i radius, not exceeding 

height, also direct the owner or the having control of such 

specified in the notification. 

building, structure or tree to thereof so as not 
to exceed the specified as may be 

(2) Tn specifying the 
section (1) and in 
tree under the 
regard to- 

(a) the nature of the aircraft oper ted or intended to be 
operated in the aerodrome; and 

(b) the interhational standards and recommended practices 
governing the operations of aircraft. 

(3) Where any notification has been iss ed under sub-section ( 1 )  
directing the owner or the person having k ontrol of any building 



34 Aircmj t  (idntednaent)   ACT 2% 

structure or tree to demolish su h building or structure or to cut such 
tree or to reduce the height of ny building, structure or tree, a copy 
of the notification containing s ch  direction shall be served on the 

tree, as the case may be,- 

\ 
owner or the person having the control of the building, structure or I 

/-/-(i) by delivkring or tend rihg it tb such o w b r  or person; or i 
(ii) if it cannot be so de4vered or tendered, by delivering or 

tendering it to any or person or any adult 
male member of or person or by aBx- 
ing a copy some conspicuouS part 
of the premises in which or ,person is known to have 
last resided or carried on personally worked for gain; 
or failing service by 

i (iii) by post. I 

) Every person shall be bou to comply with any direction 
ed in any notification sub-section (1). 

Payment in :any .noti- 
o f .  . . -  , .  

cornpen- fication issued under 
sation. , .  tains ~ 

any loss o,r damage, such,.perso ;shall be..paid compensation the 
. . , amount of which, . . . . .  shall' . be determine in,,*e, mariner ,"d in accord-. 

. . 
. : .  . .  . 

1 . . . .  

ance with the principles hereinafter set o-ut,that is : t o  say,- I . . .  . -. 

(a) where the amount of csm ensation can be fixed by agree- 
ment, it shall be paid in accorda ce with such kgseement; I 

( b )  where no such agreeme t can be reached, the Central 
Government shall appoint as arb trator a person who is or has 1 been qualified for appointment as a Judge of a 5figh Court; 

I 
I t  ( c )  the Central ~overnmentl  may, in3 any par,ticular case, 

nominate a person having expert as to the nature of 
! the loss or damage suffered by th be compensated and 

i 
I : where such nomination is made, to, be compensated 
I 

I I may also nominate an assessor 

' ( d )  at the 

< .  , arbitrator, the 
. ' . '  pensated shall 

amount of compensation; . . 

1 :  
( e )  .the arbitrator shall, after 'hearing t h e  dispute, m a k e  an 

. award determining th,e amount o 1 compensation bhich appears 
- to:him to-cbe just and specify the p rson or ~Crsons to *Mhom suc'l~ 

..:.compensation shall be paid; lahd i \ :making! the award) krile! shall 

f ::have - regard to the circumstances f each case. and,- . . : 

1 :  

. . 

value . . ,  

>, .. 

i ..  . 



(iiE) where w:bNdiag- 
l$he&o~ilrry-trea has 
structure or tree 
direction, the 

I 
(iv) if the-person to be fompensa'ted is compelled to 

change his residence or place of business,, the reasonable 
expenses, if any, that may ha le to be incurred by him inci- 
dental to such change; 

J 
1 

I 
(f) where there is any disputi as to the person or persons 

who are entitled to the compensat on, the arbitrator shall decide 
such dispu'te and if ' tke arbitrator finds that more persons than 

.thereof amongst such persons; 
i one are ehtitled eo compensation, e shall apportion the amount 
I 
i 

( g )  nothing in the Arbitration1 Act, 1940, shall apply to arbi- 
trations under this section. I 

10 of 1340. I 
(2) Every award made by the arb i trator under clause ( e )  of sub- 

section (1) shall also state the amounf of costs incurred in the pro- 
ceedings before it and by !what person and, in w@@ pr~portioss they 
are to be paid. f 

9d. Any 'person iiggrieved by an 1 award of the aibitrator made Appeals 
under setti'on 9B may, w'ithin thirty clays from the date of such from 
ahraid, prefer nn appeal to the High qourt within' w'ose jurisdiction awards in 

respect of 
" thet aerodrome is kithate : \ compensa- 

tion. 

Provided that the High Court entertain the appeal after the 
expiry of the said period of thirty it  is sati@ed that the appel- 
lant was preveqte,d .by sufficient filing .the apgeal i n  time. 

,r-, &c 
Lb LTP. The arbitrator appointed und section @, while' holding Arbitrator 

arbitration proceedings under this shall have all the powers of tohave certain 
a civil court while trying a suit the Code of Civil Procedure, powers 
1908 in respect of the following 

5 of 1908. of civil 

t courts. 
(a) summoning and enforcing he attendance of any person 

and examining him on oath; 
\ 

(b) requiring the discovery \ and production of any 
document; \ 

(c) reception of evidence on a davits: 4 
(d) requisitioning any public record from any court or 

office; i 
( e )  issuing commissions for exa ination of witnesses.". + 1 

I 



Insertion 11, After section 11 of the pri cipal Act, the following sections shall 
of new be ins~rted, namely : - 
sections 
11A and 

f 1133 1 ,  1 

Penalty "11A. If any person fails to comply with bny direction 

for issued under section 5A, be punishable with imprisonment 
failure to for a term which may months or with fine which may 
comply extend to one thousand rupees, or with both. 
with 1 
direction5 
issued 
under 
section 
5A. 

Penalty 
fm 
failure t3 
comply 
with 
directions 
issued 
under 
section 

tion contained 
be punishable 

fails t o  comply with iny  direc- 
under section 9A, he shall 
term which may extend to 

six months or to one thousand rupees, 
or with both. 

(2) %ithout prejudice to he provisions of sub-section (I), if 
any person fatls to demolish ny building or structure or cut any 
tree or fails to reduce the heig t of any building, structure or tree in i pursuance of any direction con ained in any notification issued under 
sub-section (1) of section 9A ithin the period specified in the noti- 

, , fication, then, subject to such rules as the Central Government may 
make in this behalf, it shall e competent for any officer authorised 
by the Central Government i this behalf to demolish !sych> building 

structure or tree,". 
t 7 

! 
or structure or cut such tree r reduce the height of such building, 

12. In section A%t, in sub-section (I), ,after the 
Amend- 
mentof words "or in any thereunder" the words, figures and 
section 19. letters "other section 8A or under section 8B" 

shall be inserted. 

---- - 

. 1 .  


